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S.N,Mallick,V,C,
Division Bench is not sitting to-day.

At the time of hearing of this Application at the
admission stage, the ld.counsel appearing for the petitioner
concedes to the objections taken by Mrs.Sanyal, ld.counsel
appearing for the respondents, that the Applicatipn is defective.
and doces not conform to the requirements of relevant provisions

- of the Central Administrative Tribunal Act. It appears that
the application has been fiied in £fhe form of a VWrit Petition
and the prayers are also in the nature of issuing writs. The
ld.counsel'appeariﬁg for the petitioner has, therefore, prayed
for leave to withdraw the present Application and to file a
fresh one accotding to law. The leave is granted to withdraw :
the application with liberty to file é fresh Application accord-
ing to law subject to iaw of limitation. The application is

thus disposed of as "withdrawn". No order as to costs.
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